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FARIDKOT HOUSE, NEW DELHI

O.A. NO. 273 OF 2022

BEFORE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,

IN THE MATTER OF:
GYANENDRA PANDEY R APPLICANT
VERSUS
STATE OF U. P. & ORS ... RESPONDENTS
INDEX
| Sr.No. : Particulars Pages
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REPLY/COUNTER AFFIDAVIT ON BEHALF
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19.10.2019
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LAHARPUR, SITAPUR — APPLICANT IN LA.
NO.242 OF 2022

2 'ANNEXURE-CA-1
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No.18213/2022

3 ANNEXURE-CA-2
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ANNEXURE-CA-3

True copies of Challan deposit receipts of
Rs.2,32,312/- for the year 2019-2020 and amount
of Rs.1.70,817/- for the year 2020-21
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ANNEXURE-CA-4

True copies of registration certificates issued on
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10.09.2019 with copies of PAN Card, Aadhaar
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ANNEXURE-CA-5
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(NOC) form dated 17.09.2019

ANNEXURE-CA-6

True copy of letter dated 0.12.2019, seeking
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ANNEXURE-CA-8
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH

ORIGINAL APPLICATION No. 273 OF 2022

Gyanendra Pandey .... Applicant
Versus

State of U.P. and others .... Respondents

UNTE FFIDAVIT PLY BEHALF OF

RESPONDENT NO.35 CHAND BRICK FIELD,

VILLAGE GANESHPUR NEWADA, LAHARPUR,
SITAPUR

(I.A.NO. 242/2022)

I, Mohd. Chand Khan, aged about 32 years, son of
Md. Hasin Khan, resident of Bahlolpur, Laharpur,
Sitapur, Uttar Pradesh- 261135, Religion: Muslim,
Profession: Business, Qualification: Graduate, the
deponent, do hereby solemnly affirm and state on oath

as under:-

1. That the deponent is the Partner at M/s. Chand

Brick Field, which is the project proponent in the
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OA No. 273 of 2022 and as such is well conversant

with the facts of the case.

That by means of the aforesaid original application,
registered on basis of an email complaint dated
25.02.2022, bearing subject “operation of 42
illegal kilns in District Sitapur of Uttar Pradesh”,
the complainant/applicant has levied general
allegations against 42 allegedly illegal brick kilns

operating in District Sitapur.

That the complaint preferred by the complainant
deserves to be quashed as the complainant has
failed to levy any direct allegation against the
answering respondent and as such has put forth
general allegations by means of the email dated
25.02.2022. The complainant has leveled false
allegations in regard to public health crisis
developing and brewing due to the operation of

the respondent brick kiln.

That the complainant has miserably failed to bring
on record the complete set of facts in regard to
the operation of the respondent brick kiln. Further,
the complainant has also not brought on record

the material fact that the respondent brick kiln is
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non functional and as such is not producing the

final product in the form of Pakka Bricks.

That the averment in regard to air pollution and
various diseases being spread due to the
operation of the respondent brick kiln is wrong
and is denied. It is submitted that the respondent
brick kiln has been constructed in a manner as
directed by the Hon'ble Supreme Court in its
various decisions including the order dated
12.04.2022 passed in Civil Appeal No0.18213 of
2022: NCR Brick Kiln Association Versus Central
Pollution Control Board and others. A true copy of
the order dated 12.04.2022 passed in Civil Appeal

No.18213 of 2022, is being annexed herewith as

ANNEXURE No.CA-1 to this reply.

That the Hon'ble Supreme Court in its order
passed in the aforesaid case has emphasized that
the brick kilns shall be allowed only with zig zag
technology or vertical shaft or use of pipe natural
gas as fuel in brick making. The District
Horticulture Officer, by means of his letter bearing
no.2294, dated 19.10.2019 has provided a
detailed analysis of the construction of the

respondent brick kiln as well as the status of the
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adjoining areas. By means of the aforementioned
report, it is clear that the respondent brick kiln is
outside the Ilimits of the city and that the
surrounding areas are deserted. Further, the
features of the respondent brick kiln are also
enumerated which are found to be very well within
the stipulated guidelines and had been
incorporated with the intention of causing
negligible harm to the environment as the
respondent brick kiln incorporates modern
features such as gravitation such like chamber, zig
zag technology and hydro fitted purification
system. A true copy of the report bearing no.2294

dated 19.10.2019 is being annexed herewith as

ANNEXURE No.CA-2 to this reply.

That by means of the aforementioned report dated
19.10.2019 and based on factual ground reality,
the respondent brick kiln most humbly submits
that the brick kiln is situated outside the city limits
and the only adjoining area, that too more than
600 mtrs. away, are two mango orchards owned
by Mohd. Haneef and Smt. Salma. Both of the
aforementioned mango orchard owners have given

their no objection in the form of affidavit before



550
h

the District Horticulture Officer, Sitapur. The
aforementioned report also specifically states that
the operation of brick kiln will not affect the
adjoining mango orchard in any circumstances
because it is equipped with the latest technology,
for air purification as well as has been established
as per the qguidelines issued by the State

Authorities as well as the Hon'ble Supreme Court.

That by means of letter bearing No0.312/2005
dated 04.04.2005, the Kendriya Uposhna Bagwani
Sansthan, Rahmankhera, Lucknow has elaborated
upon the height of any brick kiln to ensure having
zero impact on the environment as well as the
adjoining areas. By means of the aforesaid letter
guidelines of construction of brick kilns have been
enumerated which range the height of brick kiln
from 120 feet till 135 feet. The respondent brick

kiln falls under the aforesaid bracket as well.

That the averment in the general complaint by the
applicant also failed to consider that the
respondent brick kiln is situated in such a place
where for nearly 800 mtrs. the adjoining area is
vacant, apart from the aforementioned mango

orchards, as enumerated in the inspection report
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dated 19.10.2019. Further, the said inspection
report also elaborates upon the facts that the
exhaust fumes from the brick kiln gets converted

into water vapor and as such does not affect the

environment at all.

That the respondent brick kiln has followed all
procedures, formalities and requirements as
enumerated in law as well as by the State
Authorities and as such has also deposited a fees
of Rs.2,32,312/- for the year 2019-2020 and an
amount of Rs.1,70,817/- for the year 2020-2021.
True copies of the challan deposit receipts are

being annexed herewith as ANNEXURE No. CA-3

to this reply.

That the respondent brick kiln is also registered
under the Goods and Services Tax and as such
bears GST registration no. 09AAOFC7792D1ZZ.
The said registration certificate was issued on
10.09.2019. Regular payments against requisite
GST amounts have been paid to the department
as and when required. True copies of the
registration certificates and GST deposit amounts
are being annexed herewith as ANNEXURE

No.CA-4 to this reply.
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That the respondent brick kiln is a registered tax
payer and as such has been regularly paying
income tax to the authorities on a regular basis.
The respondent brick kiln has adhere to its
responsibilities as an honest company and has
always operated within the confines of law. The
respondent brick kiln cannot ever attempt or
commit any fraudulent act or work outside its

legally permissible limits.

That by means of consent to establish (no
objection certificate) form dated 17.09.2019, the
respondent brick kiln had applied for a no
objection certificate with the Pollution Control
Board. A true copy of the application for consent
to establish (no objection certificate) form dated

17.09.2019 is being annexed herewith as

ANNEXURE No.CA-5 to this reply.

That in the most illegal and arbitrary manner, the
application for consent for providing NOC was
rejected by the UP Pollution Control Board on
20.11.2019. The said order of rejection was not
communicated to the respondent brick kiln neither
has it been made available to the respondent brick

kiln till date. The aforesaid order of rejection was
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passed in stark violation of earlier green chits
granted to the answering respondent kiln. The
observations of the environment officer were
disregarded by the UP Pollution Control Board, so
issued in favor of the answering respondent brick

kiln.

That on 02.12.2019, the Mining Officer, Sitapur
from the office of District Magistrate, Sitapur had
sought pointwise analysis and reply from the
Tehsildaar, Sitapur. The said analysis report was
sought to be provided against request for mining
sand/mud. A true copy of the Iletter dated
2.12.2019, seeking point wise reply from the

Tehsildaar, Sitapur is being annexed herewith as

ANNEXURE No. CA-6 to this reply.

That on 9.12.2019, the Tehsildaar had given a
detailed report on the specific points raised by the
Mining Officer. The report of the tehsildaar clearly
enumerates that the answering respondent’s brick
kiln is situated much far from inhabited areas as
well as schools, hospitals and is ordinarily not
going to affect the flora and fauna around the

location as the same is deserted. A true copy of
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the report of the Tehsildaar dated 9.12.2019 is

being annexed herewith as ANNEXURE No. CA-7

to this reply.

That on 30.12.2020, the Uttar Pradesh Pollution
Control Board had sent a letter to the Additional
District Magistrate, Sitapur, by means of which the
ADM was communicated the erstwhile ex parte

decision dated 20.11.2019 by means of which the
UP Pollution Control Board had rejected the
application of the respondent brick kiln without

assigning any cogent reasons for the said rejection.
The UP Pollution Control Board further erred in not
considering the fundamental report in regard to
the environmental clearances received by the
answering respondent brick kiln and not following
the principles of natural justice by not providing
an opportunity of hearing to the respondent brick
Kiln. It is most humbly submitted that the order
for rejection of application for NOC would not have
been passed had the UP Pollution Control Board
would have objectively and subjectively
considered the nature of construction of the
respondent brick kiln as well as considered the

environment report so issued in favor of the

respondent brick kiln. A true copy of the letter
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dated 30.12.2020 is being annexed herewith as

ANNEXURE No. CA-8 to this reply.

That on 9.01.2023, the UP Pollution Control Board
had sent a show cause notice to the answering
respondent brick kiln by means of which a reply
was sought in regard to the alleged operation of
the brick kiln, as found in some inspection
conducted. The true copy of the show cause notice
dated 9.01.2023 is being annexed herewith as

ANNEXURE No. CA-9 to this reply.

That by means of a reply to the aforementioned
show cause dated 9.01.2023 the respondent brick
field had promptly replied to the showcause notice
detailing the circumstances and correct facts as
opposed to the claimed facts of the UP Pollution
Control Board. A true copy of the reply to the
show cause notice dated 9.01.2023 is being

annexed herewith as ANNEXURE No. CA-10 to

this reply.

That the answering respondent submits that on
21.05.2022, when the inspection of the brick kiln

was conducted, the deponent was present at the

spot and has a first hand account of the cursory
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manner in which the survey/inspection was
conducted. The inspecting team appeared to be in
a hurry to cover as many brick kilns in a short
period of time as the deponent, on various
occasions, was informed that the inspection team
has to cover many other kilns. Further, no
scientific method of conducting the inspection was
adopted. The inspection team did not have the
correct documents pertaining to the subject
matter kiln and did not appear to have any
knowledge in regard to the functioning of brick

kilns.

That the show cause notice dated 09.01.2023 puts
forth incorrect facts in as much the duration of
running of the respondent’s brick kiln is concerned.
The brick kiln has been wrongly mentioned to
have been functioning for a period of 221 days
(26.10.2021 to 21.05.2022), when as a matter of
facts the brick kiln had been nonfunctional from
the date of closure orders passed by the Uttar

Pradesh Pollution Control Board on 25.10.2021.

That the inspection team was also not aware of

the process of manufacture of bricks as the

proposed penalty dates from 26.10.2021 to
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21.05.2022. The undersigned submits that the
winter months are not suitable for production of

bricks for the following reasons amongst others:

(i) During winter months there is a substantial

presence of condensation (ueh) and as

such preparation of raw material and raw
bricks is not possible as the bricks will not

hold its shape.

(ii) Preparation of bricks takes place between
November to February, the entire period is
required to prepare, sustain and preserve
the raw material to be laid inside the brick

kiln March onwards.

That the deponent submits that for the
aforementioned reasons it is not practically
possible to utilize the brick kiln fqr production in
the months of October to March. The inspection
team did not appear to have the basic knowledge
of functioning of a brick kiln which is apparent
from the show cause notice dated 09.01.2023 as

the penalty imposed from 26.10.2021.

That the deponent submits that the Joint
Committee (interim) Report filed before this

Hon’ble Tribunal in OA No.: 273 of 2022
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(Gyanendra Pandey v/s State of U.P.) is not

accurate insofar the data surrounding the
respondent brick kiln is concerned. The interim
report quintessentially levies general allegations
on all the respondents brick kilns and as such is
faulty and incorrect to the effect of the answering
respondent brick kiln. The answering respondent
conforms with all the necessary safeqguards and
functions in accordance to the guidelines issued by
the Hon’ble Supreme Court as well as the State

Authorities.

That the observations in the Joint Committee
Report appears to have been given/filed in respect
of the entire industry of brick kilns and not in

regard to the answering respondent brick kiln.

That the contents of paragraph nos. 1 to 4, of the

Joint Committee Report, are a matter of record

and need no reply.

That the contents of paragraph no. 5, of the Joint
Committee Report is a matter of personal
knowledge of the committee and as such warrants

no reply.
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That the contents of paragraph no. 6, of the Joint
Committee Report are correct and admitted. It is
most humbly submitted that the UP Pollution
Control Board has put forth baseless allegations
against the answering respondent brick Kiln in
regard to functioning of the brick kiln in the
months leading to January, when as a matter of
fact the joint committee report correctly observes
that the brick kilns cannot operate during the said

months.

That the contents of paragraph no. 7, of the Joint
Committee Report are not admitted as stated. It is
most humbly submitted that the answering
respondent brick kiln is not situated in any thick
cluster and the closest brick kiln to the answering
respondent’s brick kiln is nearly 600 meters away.

The closest residential area is about 2.5 kms away.

That further, the answering respondent brick kiln
is situated in a deep pit and as such is surrounded
by a natural boundary wall. The answering
respondent brick kiln has never been directed to
construct a pucca boundry wall and in case the

same is expected/required, the answering
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respondent undertakes the construction of the

same within a week of receiving such directions.

That the answering respondent has a borewell dug
into the premises of its brick kiln and has
monitoring facilities of ground water consumption.
The answering respondent brick kiln is a
responsible entity and as such takes care of the
environment in accordance with the rules and

regulations as existing.

That the Joint committee report, further, alleges
that the answering respondent brick kiln does not
utilize zig-zag technology when as a matter of fact
the answering respondent’s brick kiln is state of

the art Hidrop Zig-Zag based brick kiln.

That the contents of paragraph no. 8, of the Joint
Committee Report, are wrong and are vehemently
denied. As established in the preceding
paragraphs of the present reply, the answering
respondent brick kiln is situated far from
residential areas and as such is constructed on
basis of the latest issued guidelines and
incorporates hidrop zig-zag technology alongwith

state of the art purification and ventilation system.
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That the contents of paragraph no.9 of the joint
committee report are recommendations of the
committee and as such warrant no reply from the

answering respondent brick Kiln.

That the arbitrary and malafide action of the UP
Pollution Control Board smacks of deep rooted
conspiracy against the respondent brick kiln and
the non-consideration of the entire record
available with the Board showcases the post haste
manner in which the Board has taken unilateral
decision in passing the order of rejection of NOC

preferred by the respondent brick kiln.

That in view of the above and the present reply
read as a whole alongwith the reports and
observations of state authorities in respect of the
respondent brick kiln, it is most humbly submitted
that the present complaint filed, in so far it relates
to the answering respondent, may be dismissed
and the name of the answering respondent be

deleted from the array of parties.

Lucknow
Dated : FEB,EUARZZQZDZB
[

7 4 O V== s e
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VERIFICATION

I, the above named deponent do hereby verify
that the contents of paragraphs 1 to 5 of this
supplementary affidavit are true to my personal
knowledge and belief. No part of it is false and nothing

material has been concealed therein. So help me God.

e

Lucknow Deponent
Dated: February 24, 2023

I identify the deponent who has signed :
before me on the basis of recowy
W\ -

e
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{ ..................... ) m. Em,beﬁ::‘g;@;’ i-%-h'-: e o
Solemnly affirm before me on ... at
a.mJpiam. by the dJdepoRenl .cuwsewswmn , who is
identifetd DY .ccoumommiiasonsssis e e e e I have

satisfied myself by examining the deponent that he
understands the contents of this affidavit which have
been read over and explained by me to him.

OATH COMMISSIONER
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''''''''
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ITEM NO.31 COURT NO.10 SECTION XVII

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No. 18213/2021

(Arising out of impugned final judgment and order dated 17-02-2021
in OA No. 1016/2019 passed by the National Green Tribunal)

NCR BRICK KILN ASSOCIATION Petitioner(s)
VERSUS

CENTRAL POLLUTION CONTROL BOARD & ORS. Respondent (s)

WITH

Diary No. 20331/2021 (XVII)
Diary No. 7535/2021 (XVII)
Diary No. 7667/2021 (XVII)

Diary No. 7670/2021 (XVII)

Diary No. 23486/2021 (XVII)
Date : 06-05-2022 These matters were called on for hearing today.

CORAM :
HON'BLE MR. JUSTICE K.M. JOSEPH
HON'BLE MR. JUSTICE HRISHIKESH ROY

For parties
Mr. Sanjay Rathi, Adv.
Mr. Ekansh Bansal, Adv.
Mr. vibhav Mishra, Adv.
Mr. Parmanand Gaur, AOR

Mr. Neeraj Kumar Jain, Sr. Adv.
Mr. Aniket Jain, Adv.

Mr. Subodh Gupta, Adv.

Mr. Deepak Gupta, Adv.

Mr. Umang Shankar, AOR

Mr. Sanjay Singh, Adv.

Signatusa Nat Verified

Digﬁ;nﬂ?{l_;rw by
Nidh Ahuja
Diate: 20324506
19:004:31 15
Reas

raAsON;

Mr.

Mr.
Ms.
Ms.

Siddharth Jain, Adv.

Nidhesh Gupta, Sr. Adv.
Pallavi Singh, Adv.
Vriti Gujral, Adv.
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CA D No. 18213/2021 etc.

Ms. Japneet Kaur, Adv.
Mr. Sanjeev Chaudhary, Adv.
Mr. G. Balaji, AOR

Mr. S. P. Singh, Sr. Adv.
Mr. Omvir Singh Bhati, Adv.
Mr. C. Kannan, Adv.

Mr. Roonak Parekh, Adv.

Mr. Mukesh Kumar Singh, Adv.

Mr. Amar Kumar Raizada, Adv.

Mr. T. N. Saxena, Adv.

Mr. Maneesh Saxena, Adv.

Mr. Amit, Adv.

Mr. Vipin Kumar Saxena, Adv.

M/s. Mukesh Kumar Singh and Co., AOR

Mrs. Swarupama Chaturvedi, AOR
Ms. Saumya Kapoor, Adv.
Ms. Himanshi Goel, Adv.

Mr. Pradeep Misra, AOR
Mr. Daleep Dhyani, Adv.
Mr. Suraj Singh, Adv.

Mr. Anil Grover, Sr. Adv.
Ms. Noopur Singhal, Adv.
Mr. Rahul Khurana, Adv.

Mr. Satish Kumar, Adv.

Mr. Sanjay Kumar Visen, AOR
Mr. Shalen Bhardwaj, Adv.
Mr. Suresh Kumar Bhan, Adv.

Ms. Pooja Dhar, AOR

Mr. Y. D. Sharma, Adv.

Ms. Pushpa Kumari Mishra, Adv.
Mr. Kumar Gaurav, Adv.

Ms. Sweety Dubey, Adv.

Mr. Rajnish Kumar Jha, AOR

Ms. Pushapa Mishra, Adv.

Ms. Deepika Sharma, Adv.

Mr. Varinder Kumar Sharma, AOR
Mr. Mahesh Kasana, Adv.

Ms. Aparna Rohatgi Jain, Adv.
Dr. S. K. Verma, Adv.

UPON hearing the counsel the Court made the following



565

CA D No. 18213/2021 etc.

ORDER

Today when the matter came up, we heard the learned
counsel appearing for the applicant before the NGT, learned
counsel for the Central Pollution Control Board (CPCB) and
the learned counsel appearing on behalf of the Haryana State
Pollution Control Board. We have also heard the learned
counsel for the appellants.

A compliance affidavit has been filed by CPCB.
Therein, it is, inter alia, stated as follows:

The impact on air quality in terms of Particulate
Matter (PM 10 and PM 2.5) after the starting the operation

has been assessed by the CPCB using the air quality box

model analysis. It is thereafter stated as follows:

Box model has been used for estimating the Particulate
Matter concentration contributed by operational brick
kilns in NCR, during 15 April to 28 April 2022.

Impact of operational brick kilns on PM 2.5 and PM 10
levels varied during this period, depending on the
prevailing meteorological conditions, such as wind
speed, wind direction and mixing height.

Average PM 2.5 and PM 10 concentration 1in 23 grids
(having brick kilns) of NCR, due to operation of brick
kilns, ranged between 2-6.5 ug/m3 and 6-18 ug/m3
respectively in NCR districts of Haryana and Uttar
Pradesh, in the period from 15 April-28 April 2@22.
Overall, 14-day average contribution of brick kilns
was 3.7 ug/m3 in terms of PM 2.5 concentration and
10.2 ug/m3 in terms of PM 10 concentration, with
higher concentration observed in those grids having
more number of brick kilns, or lying adjacent to such
grids.

In those grids where CAAQM stations are present as
shown in Figure 4, average PM 2.5 and PM 10
concentration during 15 April to 25 April 2022, due to
operation of brick kilns, ranged from 2.1-6.7 ug/m3
and 5.7-18.3 ug/m3 respectively, suggesting brick
kilns contributing in the range of 2.6-8.1% for PM 2.5
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and 3.5-9.3% for PM 10 in these grids.

Pointing this out, Shri Rohan, learned counsel for the
applicant, would submit that the PM is high going by the
study which has been conducted. He would submit that this
is largely due to the fact that the units are all
functioning at the same time. He would suggest that the
Court may direct the units to function in a staggered
manner. He would further point out that the units, at any
rate, cannot be permitted to function beyond 30" June, 2022.
He would next submit that the CPCB has carried out surprise
inspection in 57 units and there has been production in
excess of capacity.

Ms. Swarupama Chaturvedi, learned counsel appearing on
behalf of CPCB, would rely upon the compliance affidavit
filed. It is further submitted that this Court had actually
permitted operation of 1830 units and it was found that 338
units are functioning which do not fall within the four
corners of the order as per the data received from the State
Board. They are to be closed.

It is submitted that wherever there is any violation
in any manner of the Court’s order or the conditions
prescribed, the units will be closed down and the State
Boards must indeed ensure compliance with the same.

It is stated that randbm and surprise inspections of

57 units alone was possible after the passing of the order
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by this Court. This is for the reason that the inspection
which is result oriented does take time. As far as the
State Board is concerned, learned counsel for the Haryana
State Board would submit that 61 inspections have been
carried out so far. There is no representation for the UP
State Pollution Control Board.

We have also heard Mr. Nidhesh Gupta, learned senior
counsel. Mr, Gupta would agree that units which have fallen
foul of the order passed by this Court or the conditions
relating to capacity must indeed close down. He also does
not dispute that the units cannot be permitted beyond 30t
June, 2022.

Mr. S. P. Singh, learned senior counsel appearing
would submit that there are certain units which do not
perhaps fall within 1830 units but which have the requisite
sanction. Learned counsel for the CPCB would submit that it
is for the said parties to approach the State Board to get
the figure corrected / records updated and thereafter it is
for the State Pollution Control Board to inform the CPCB.
Thereafter, inspection would have to be conducted.
Thereafter alone they can be permitted to operate if after
inspection it is found that they can be permitted to
operate.

Mr. Nidhesh Gupta also submits that that the alarm
raised by Mr. Rohan as also the CPCB on the basis of the

study conducted regarding the PM and which we have referred
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to in our order, may be misplaced.

He would submit in this regard that the premise
appears to be that the PM emission rate for each zig zag
brick kiln would be 1000 kg/day as per the report of CPCB
dated 06.07.2020. It is pointed out that the ground reality
is that this may not be the case as was opined by Expert
Committee. He would, therefore, submit that this Court may
consider directing that study be conducted of the PM done
after a porthole is made in the chimney and studying stack
emissions with a monitoring platform. He would further
submit that this study can be conducted over a period of 24
hours for an individual unit.

Having heard the learned counsel for the parties, we
would order as follows:

(1) List this case on 13*™ May, 2022.

(2) By the next date, the Haryana State Pollution
Control Board and also UP State Pollution Control Board
will file compliance affidavit indicating what all it
has done in terms of the order dated 08.04.2022. It
will also indicate as to what all steps it has taken by
way of compliance with the communication dated
04.05.2022 issued by CPCB for closing the units which
are not permitted by the order of the Court.

(3) cPCB will take up units at least three areas viz.,
Bhagpat (2) Gaziabad (3) Jhajjar and carry out the study

as was recommended by the Expert Committee viz., by
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having portholes and checking stake emissions. The
study will be conducted in respect of the units which
have the highest production capacity in each of those
areas. CPCB will immediately intimate the units where
the portholes have to be made for the purpose of
carrying out the study. The report will be made
available by the next date of hearing.

(4) We further direct the CPCB, Haryana State Pollution
Control Board and the UP State Pollution Control Board
will intensify surprise inspection so that the maximum
number of surprise inspections are carried out.

(5) As soon as the CPCB intimates the State Pollution
Control Boards about the units found to be in violation,
the State pollution Control Board will take immediate
action to close down such units.

We make it clear that the CPCB and the State
Pollution Control Boards will be free to exercise all
powers which are available as per law.

As regards the suggestion of Shri Rohan that interest

environment would be best subserved if there is a

reduction in the production capacity of the units, CPCB will

make its submission on the next date.

List the matter on 13 May, 2022.

(NIDHI AHUJA) (RAM SUBHAG SINGH)
AR-cum-PS BRANCH OFFICER
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Government of Uttar Pradesh

973
Q8

ransaction No.: AKV210015092

[Transaction Date:20712/2021

ssessment Year:2021-2022

[Tax Period; ANNUAL

iMame of the Bank:

. B sl ~F ¥ g !
e Bank of India

maque Id:

epositor Name:

R

Depositor Address:

GANESHPUR LAHARPUR SITAPUR 261135

Head  Description Serial No./Amount (in Rs.)|
08530010201 0000@TA= frmT= i= SR T §07F s | 1 153470.00]
0B5300102020000 =0y Qrfea 2 2000.00
(08530010401 0000k 1T STicTar 3 1534,.00]

Iotais of the above heads = 170817.00)
ASUN 08 Ks TTOBT7 DD AGAINST LHE HEADS MENTIONEE ABOYE —f FHROUVGEH NE CPAYNE N
{ANNA O Ntade Bank of fndie VEAS BETN AT D Y (10 bn iosboR

VIXposter Remrk =23 90 gris s =1 fafase e

THE BANK RFFITRUNCUNO REFCTFIVEDAFTUR THEF TRANSACTION IS CPARBGNR O Seroll Thine =N A

Please contact S81 CGovernment Business Braneh, f ackaow or Bivector Treasun, Jawahar Bhawao,
fuckaon refersing CPABGN KOO for status of the doposit,
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578 ANNEXURE -ca-1

Government of India
Form GS5T REG-06
[See Rule 10(1)]

Registration Certificate

Registration Number : 00AAQFCT792DIZZ

I. [LegsiNeme —||Ci JAND BRICK FEILD
2. [ Trade Name, if any M/S CHAND BRICK FEILD
3. |Ceonstitution of Business Partnership
4. |Address of Principal Place of VILL-GANESHPUR, LAHARPUR, SITAPUR, Sitapur. Uttar
Business Pradesh, 261135
I
|
5. Bate 5f Liability 04092019 i
6. |Period of Validity From 04/09/2019 | To Not Applicable ;
7. |Type of Registrati ! i
| 7. [Type of Registration - P
I i
! |
! i
' i |
{ | |
K. |Particulars of Approving Authority E !
Ssgnamrc :
i
|
|
Name
I Designation !
i
Junsdictional Office !
8. Date of issue of Centificate 10092019
Note: The registration certificate is required 10 be prominently dispiayed ar all places of business in the State. ks

This is a system generated digitally signed Registration Certificate issued hused on the deemed approval of application on 10/09/2619 .
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TeuRT AT
GSTIN 09AAOQFCTT92D1ZZ
CHAND BRICK FEILD

Legal Name
M/S CHAND BRICK FEILD

Trade Name, if any
Details of Additional Places of Business

Total Number of Additional Places of Business in the State



Month-Wise GSTR-3B Annual Summary Report
GSTIN:- 09AAOI State:-

Client Name;- CHAND BRICK FEILD
Financial Year:- 2021-2022

Uttar Pradesh

3. Details af Outwards supplies and inwards supplles liable/to reverse charga

580

[Type of Supplies |Apr  IMay

[iun

Ilul

iAug

Sep

1.0 d taxable suppli
a) Taxable Value

| ss225190| 58573650

(other than zero rated nil rated and exempted)
190,474.30

b 1GST -

471,925.26 |

171,064.70 | 114,295 50

Ot

_oec

__ﬁijqu* e

= - rFe_h____

mar frotat

380,958.70 |

¢) CG5T
d) SGST/UTGST 21,306.30

21,306.30

__14642.76

4,761.85

21,798.13

" 4,276.36 |

2,857.38

9,524.22.

155,238.50 | 169,992.40  357,163.60 | 428,577.60]

|

1,880.96

4,249.81

8,929 09

10,714.44

106,941,30 |

14,642.76

4,761.85

21,798.13

4,276.36 |

2,857.38

9,524.22

5,530,296

4,249.81 |

§,929.09

10,714,449

106,941.30

@) CESS | .

2. Outward taxable supolies (zero rated)

a) Taxable Value _

1

b) 1GST

¢} CGaT

d) SGST/UTEST -

e)Cess

1) Taxable Value

3. Other autward wppﬁes (Nil ra-ted;xempte-d] -

b) 1657

] CGST -

d) SGST/UTGST 4

e) CESS ~

4. Inward supplies [liable Lo reverse charge)

a) Taxable Value | -

b) 65T

) €GST
d) SEST/UTGST

L

I

i

P |
i

|

r) CESS |

5. Non GST gutward supplies

4] Taxable Value

0} 1GST

| c) CGsT =

| d) SGST/UTGST

| @) CESS
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ot mafou Account T
DETAILS OF APPLICANT(FEMITTER)
it CHAND BRICK FEILD ]
i Eq310ini8g S@l 5
e e ’ :f'. 5-r'~‘1 !
1efeaf9099
KXXXXXXXAX Uttar Pradesh, 261135
- IXXXXX61990Q1q9 3 £: Q0
- DETAILS OF BENEFIL IARY
GS
sy A Count NoCOPIND 272080900014071
sonary Bor k Namie Reserve Bark of India |
;2 Ceael17 digit) RBISOGSTPMT i
145000 5
- (— W) C%.,\ukl' ......... )
Signature

m

FOR BANK's USA(

tie rezeipt of NEFTRIGS request

102 m hation date & time
G L0 e bassacbion number (UTR No.) 1

instruction for Banks/Customer @

pae i diowed in the NEFT/RTGS details by the customer or the ¢ iginating bank. The transaction is liable to be rejected in
[ e e NEFT/RTGS details ;

SN0 T e S tranaaction should reach the destination bank before e piry of chalian period. In case of any delay, the NEFT
raie o0 &duls be returned to the originating account. it wouid e the responsibility of the customer and the originaging

tod the NEET /RTGS remitiance reaches the banefici soount well before the expiry period and neither the GET b
Resoroe Bank of india would be responsible for any eela; l l
- i YA T FOR 3UONTHE FRCUIT-EDAE OF 85U
i b fNed iinirmm Pani 2611356 i
. | : _’} - TAHARFUR BRANGH e 1L pd %o
SITAPUR-261135 S : 2
IFS Coce : UBINOS59385
- f 10F38
v o &y === OR BEARER
"lr - o Mo Y T . . % ‘ 7
: HBUPEES (NJ lakk --fif_t—“-{\f Sive Pog8ned xupherdy
: h s % {H5¢060 /-
2  AlcNo. 593801010055257 Chanua Ne 02004188 . . For HA"'D BFIIC‘K LD
. \\ e
'.I:-‘v'““’ L
. oz . AumorisedSignatow
SRE F 7R @ e E A 6 e
PAYABLE AT PAR AT ALL OUR BRAR JHES i iRULA fase _‘:'I:: ’_:5::_.':__ s

wOO0L L 58" OU002B000 593800™ 28
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lonth-Wise GSTR-3B Annual Summary Report
STIN:- 09AA(State:- Uttar Pradesh
ient Name:- CHAND BRICK FEILD

nancial Year:- 2020-2021
Details of Outwards supplies and inwards supplies liable to reverse chaige

(pe of Supplies Apr_[May iun ol A Jsew  foa_[Nev " [pec_[ian({reb(dar (QRMP) Total |

Outward ta:a_bte supplies (other than zero rated nil rated and exempted)

) Taxable Value | 6667500 | 504,000.00 | 57384630 | 380,500.00 | 191,329.21 | 2,569,216.64 | 761,924.00| | | ©52,076.00 | 5999,5/7.15 |

) 1GST - - - : - - | . l
) CasT 1666.87 | 12,600.00 | 14,346.15 |  9,513.00 | 478348 | 6423050 |  19,048.10 73,801.90 | 149,990.00

) SGST/UTGST 1,666.87 | 12,600.00 [  14,316.15 9,513.00 | 478348 |  64,23050 | 19,0810 | 23,801.90 | 149,990.00
) CLSS ; : : : : ey : - B

- Outward taxable supplies {zerora;;eq_}_ (= anllon 5 swmeae 5 s - _— . o _
) Taxable Value . _ , “ . ) o

) IGST ) - _ - : =
) CGST - - - - :
J SGST/UTGST o « i 8 L . . ) il
) CESS _ : - : . ; . : : .
. Other outward supplies (Nil rated exempted) _ - - S
) Taxable Value Nl _ ] g - » A A
) 1GST = | - = ot

) SGST/UTGST ; B i e : | - : et
} CESS o= i TE Ny ] S ; : _..(.,._ e

. Inward supplies (liable to reverse _charge] 2
| Taxable Value [ - o E ; X ' i ) (N T 7 | ST

JI6ST Dl B 18 . | = - F - - SN e iR
1 CGST )| - | - o T : 3 ey — S (i sescen) e N -—-— ———
) SGST/UTGST _ s | ST ) = R o - = ;
) CESS ‘ O . o - ) 2

. Non GST outward supplies

T atne N T SIS RO S (| — SIS AT (o) (IS SR (BRI
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INCOME TAX DEPARTMENT GOVT, OF INDIA
Parmianent Account Number Card

&

A Nama
CHAND BRICK FEILD

28055013
Fomm e

Date o2 tnmmepe

ogface
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 meenene e mytabtis it (N0 Objection Certificate) Form
Application for Consent To Establish

Note: 1. All enclosures. appendices, projects, plans and scheme to be submitted in triplicate.

2.Incomplete application will be rojected.

3.No work pertaining 1o site development or construction of industry be undertaken without NOC doing s
would be the sole responsibility of the applicant and against public interest.

From, Datcd
CHAND BRICK FIELD, Ganeshpur, Laharpur, 17/082019
Sitapur, SITAPUR,

City:

Block:Biswan

District:SITAPUR

To,

The Members Secretary,

Uttar Pradesh Pollution Control Board
T.C.12V, Vibhuti Khand, Gomti Nagar,
Lucknow({226010).

Sir,

I'We M/s CHAND BRICK FIELD (name of proposed unit), whose owner is Mr./Mrs. CHAND KHAN
hereby apply for Consent To Establish (NOC) from pollution and Environmental angle for proposed
production of Brick 30000/day per'day by use of main ruw material Earth soil, water pervday at proposed
land na . The annexure, appendices other particulars and plans in triplicate are attached herewith.

L I'We further declare that the information furnished in the Annexure, appendices and plans is
correct to the best of my/our knowledee.

2. I'We hereby cuarantee that quality of final discharge of effiuent and emissions will be
within the prescribed standards of the Board. The trial production will be started only afier
implementing and operating the pollution control advices as proposed herein.

3. VWe hereby suarantee that quality of final discharge of effluent and emissions will be
within the prescribed standards of the Board. The trial production will be started only afier
implementing und operating the pollution coantrol advices as proposed herein.

3. FWe undertake that I'we will apply for secking consent under section 2326 of Waier Act
and consent under section-21 of the Air Act ut least two months before start of trial and
comply with the Water Cess Act-1977.

5. 'We declare that the provisions of these Acts have been known to me/us.

6. I'We accept that the application is for proposals submitted and if the site is not approved

then the final decision of Bourd will be accepted.

Yours faithfully,

5 Signature

) Name of Applicant:- CHAND KHAN
Address ol applicant:- Ganeshpur, Laharpur. Sitapur
Dated :17/09/2019 - = TR
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HEIEY,
Huar SURIGT H9E @1 qed YET BT 1 e PY| S T 4SS W WIKT TR/ WEART YHIOT 9
AT HT HAE o Y = B Fe©r @ F 39 IEied 3 nitega Atern s 3y an) e @ e
IT DT SEE T TR 27°41'19.2" N 80°53'08.4" E =iz fvar a1
IR €T WSS TN A SR TS¥ §€ HCOT (WU Ud vyt Avevs) ramae—2012 # affa miet @
IgEY T8 TR WM B FRU 3¢ WMo @ IFNfNT/WEAR WY UH e 39 sy @ uF
HE—66860/UPPCB/Lucknow(UPPCBRO)/CTE/SITAPUR/2019 fo=Te 20/11/2019 % gR1 ardiga o for 3 1
; % R wig BF dies, TF—TIUR, TR, WOTHR 3T WIS IR Te $€ 90T (WA T4 WIS HUES)
Frrmracli—2012 % affa wRemT @ agey 7 8 @ oRv giaar & Reg @ ey 2 e e arRw #
§¢ 90 B WA/ Ve & B ool W ¥ PR avm 37 o oY, ORI €T e g eIl / e
@t fRem ¥ sEieR &g FRiaEr 9 B T |
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& qgfeReT After, goi—5, S090 gy e A€, wees B gl vy |
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& < ¥ 9 o Kw e
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&= AR
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e PICUP Bhawan, 4" Floor, B-Block Vibhuti Khand, Gomti Nagar, Lucknow-226010 o fHY v, g 7w, d-=, Rl TR, TETH-36090
Email : rolucknow@uppcb.com
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f—~—] SR EN I EC U BB e L 1K)
=~ 5 UTTAR PRADESH POLLUTION CONTROL BOARD

_ +0 e
Ref. NoHt YU 2 A sephsyr | iy Date Z211¢ [ 2o
dar #H, =
A i [ vies,

g |

Te f& & s, oo vgwer Fdmor 9, e @ ura e i 18.10.2021 @
ITAR TTIS-—HIATgR # g€ weal Aus dfe i $ies, YT RIR “aTer, e, dagy 3 v
8, foRT 3mT ST P SR | SE gRT @ W @ wd § Med), url), $en & wae aW 3T @
Scred 'Y YT 2 U9 9y (Ugyer et qer e i, 1981 @ aRi—2(@) @ sead e
sitenfirs w9 2|

e & ary (s famer qer famen) afSfam, 1981 &1 arr-—21 F wifdenfya € 5 —

........ 21. Restrictions on use of certain industrial plants.—
(1) Subject to the provisions of this section, no person shall, without the previous consent of the State
Board, establish or operate any industrial plant in an air pollution control area: Provided that a
person operating any industrial plant......

I & &g eufay d@e s & uF 9903 / UA.3N W -701S1 /2021 @16 18.10.2021 EWT
st BRrn T ® f6 waw € weor s 91 O sFiufad /wEnfa yArr o ur T8 81 €¢ 9eer
SENT & 990 Hed arg (Uguor fHamwor gen Fg=on) sfefgs, 1981 @ gR1-21 &7 Ieeiod & |

AT OF W B U ¥ wE 5 O naeas & R gt wed © duien &) aceid wuiE 2
RIT SH |

SR affa Al & gfera v gl de wear A9d die e $ies, IM—THUgR Hare,
TR, AR @ fTwg g (ugyer farer qen fEEe) affam, iesr Tuiitg & anr-31y @
=t Ut wifdedl 1 YA HRd gY e awt aree SN fohar S @

1. U8 fb aUs ¢ IS B HaTeH Bl doblal Y9G ¥ g7. fbdr SiIdl & |
2. Tz fr gem PRI © g8 e @ o 2 & 98 anud de weer @ fe arel @A
ST TAT AGH BT Teablel Yo1d o PR a7 < |

Haay,

W
k!

T R a5
gfafafy: frafafaa @1yl wd smavwas sriad 2q d9fva)

1. Rrenfe, aqR ® 39 Ry B are if¥a & wfare, @ v ey uRadd
A7, SR VW, WET g e STy @ 303 /81—7—2021-39(4af) / 2014
Sooflo—1 fRAF 15032021 @M YIHARY AT 582 /81—7—2021—39(7dT) / 2014
Aodo—1 b 08.07.2021 & TG H FeHa g€ Wed & fIwg TN gl AT &I

i

T2V, Vibhuti Khand Gomii Nagar, Lucknow - 226834
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
Email: infoatunpeh.oom - Web Site: snew upach.en
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sl )2 ) /E—s /ET AT /98 / HI040T10 / A& / 23 oo 6 /20932
Har ¥, L SIG

o =9 fae wies

TTH—TTRIYR a1, AH— SEXYR

aediei— oTeVUR,

SHMUG—IdIyX |

fATg— AT 9IS ERT SR g=37 ATCYBT Seiu-IdR 3¢ Weo Pl HdTe fhd S & SR
wiofin  afeyf fRRfT f5a o= & = 4 SR garen aifey |

Heley,

U 9 @ UF 6T Th 67439 /-5 /el /$—113 /21 T&EIH 25.10.2021 B
Hed TEU PR BT B By, TS Aegd 9 e dcol AWd dig e Bles, AH-THAYGR
T AR, TeIA—eexqR, HIATR & A=iia gal e SN fhar a7 o |

¢ e B fIog TN I ARY & IJUeM H wWel e &y s,
e & UIReIRAT grT fasre 21.05.2022 @1 fbar mar| e & Wi e veer gfafE
Hlo =g Wi (Murgex ) SuRed | AR & §9g ¢ Weol Hdlfeld Uil 11| $¢ Wed &l
Hare a1 B gl ey fa 25.10.2021 BT SeoigT Hxa Y [HAT ST &1 & I Arg(IguoT
fyarer g ) it 1981 (FHeNfG) @ OR—31 U Seeigd Ud 9R1-37 & *=<id
USRI AW T |

Sad B gfetd Wad gU &1 AMSR), F@FS §RT ;Y- UAH 1320 / NOC—701T / 22
e s 05.09.2022 & #regq | UMt SRedy # A" UHOSTOE0 & ATCITAR  Baig YguoT
g 98, Rl gn1 wiexefm afagfd 35 9N TESaRT @ R 3¢ wee @ faveg
fadid 26.10.2021 A fa=TP 21.05.2022 TF A Ger 207 o f¥Breer AT g WY 6,250 /—
IR & R R B T 12,93,750 (TR IRE G ORI WX A1d 6 9ard q1 ) &)
aiarefi gl feRifta 5T oM @ fieg waievia afoqft oftRifte 5 o @ o
v BRYr garel Aifew SRy far srar 2

3 SURIGT DI T Y& §Y A AfeR)aETe g Ufa e /uwfa s

05092022 & IFFH H WO dic P Wies, UH—TGR AAETAF-—eX, qedle—-
SRR & faveg 71 SRoT qamen ifew fvar wier g—

*¥E f& T T WE- YHoSNoEI0 @ SMIVER BE1g ey FriEy a9, e gny
wafaRefi gt 2g 9 TEeeET $ ogER ¥ Wed @ Reg g ¥ A & un fiw
25.10.2021 BT TR <1 ST FT oo Y i 26.10.2021 ¥ 16 21.05.2022 T
Il Gl 207 o7 7 sl (et 221 ) Y oy A <feme & gfeng W 6,250 /—

et @ MR W FA 12,93,750 ($UA IRE AT AR TR A G TAR A ) @)
qaferofiy afogfef itRiftd wv 41 o )

-

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: {720%3!, 2_72:0828, 2720691 & 2720681 - Fax: 0522 — 2720764
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To, 3 = .I ?_4

Chief Environment Officer,

Uttar Pradesh Pollutian Controi Board,
T.C-12V, Vibhuti Khand,

Gomti Nagar, Lucknow-226 010

Sub.: Letter/show cause notice No.1187021 dated
09.01.2023. |
Sir,

The undersigned, is the partner at M/s. Chand
Brick Field (hereinafter referred to as the Company)
and is looking after the affairs of the said Brick Field.
The undersigned has received a letter/show cause

notice dated 09.01.2023, reply to which s
hereinunder:-

1. The show cause notice dated 09.01.2023 has been
sent to the Company based on incorrect,
misconceived and incomplete facts. The subject
matter show cause notice has been prepared in a
post haste manner and the factual situation has
not been reproduced in the correct fashion and

thus the show cause notice is liable to be
withdrawn at your end,

2. The undersigned most humbly submits that he has
full and complete regard of orders passed by the
Hon'ble Supreme Court, the Hon'ble National

- Green Tribunal, the Uttar Pradesh Pollution Control
Board and other State Regulatory Authorities. The
undersigned and its company actively engaged in
anti-pollution measures in order to protect the
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environment as far as possible and under no
circumstance does the undersigned or the
company hope to knowingly violate any ruling,
order or resolution passed by the aforementioned
courts and authorities.

The undersigned submits that on 21.05.2022,
when the inspection of the brick kiln was
conducted, the undersigned was present at the
spot and has a first hand account of the cursory
manner in which the survey/inspection was
conducted. The inspecting team appeared to be in
a hurry to cover as many brick kiln in & short
period of time as the undersigned, on varicus
occasions, was informed that the inspection team
has to cover many other kilns. Further, no
scientific method of conducting the inspection was
adopted. The inspection team did not have the
correct documents pertaining to the subject
matter kiln and did not appear to have any
knowledge in regard to the functioning of brick
kilns.

The show cause notice dated 09.01.2023 puts
forth incorrect facts in as much the duration of
running of the company’s brick kiln is concerned.
The brick kiln has been wrongly mentioned to
have been functioning for a period of 221 days
(26.10.2021 to 21.05.2022), when as a matter of
facts the brick kiln has been nonfunctional from

the date of closure orders passed by the Uttar
Pradesh Pollution Confrol Board on 25.10.2021.
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The inspection team was also not aware of the
process of manufacture of bricks as the proposed
penalty dates from 26.10.2021 to 21.05.2022.
The undersigned submits that the winter months
are not suitable for production of bricks for the
following reasons amongst others:

(i) During winter months there is a
substantial presence of condensation (=)
and as such preparation of raw material
and raw bricks is not possible as the bricks
will not hold its shape.

(ii) Preparation of bricks takes place between
November to February, the entire period is
required to prepare, sustain and preserve
the raw material to be laid inside the brick
kiln March onwards.

The undersigned submits that for the
aforementioned reasons it is not practically
possible to utilize the brick kiln for production in
the months of October to March. The inspection
team did not appear to have the basic knowledge
of functioning of a brick kiln which is apparent
from the show cause notice dated 09.01.2023 as
the penalty imposed from 26.10,2021.

The undersigned most humbly submits that it is
factually correct that the brick kiln was functioning

on the date of Inspection conducted however the

period so determined by the inspection team is
incorrect,
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11,

12.
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' undersignad was function;
| Ztionin
from the past 1§ «

days (06.05.2023 to
21.05.2@22) because raw material bricks we

lac were lying ready to be converted into
product and the undersigned feared
the raw materig due to upcoming r

frem June onwards.

rth 20
the final
wastage of

ainy season

The local work force of the undersigned had not
been paid wages Lo non-functioning of the brick
kiln and as such considering the material fact that
the undersigned's brick kiln conforms with all the
guidelines of the Hon'ble supreme Court |

enumerated in Civil Appeal Diary No.18213/2021.

The undersigned’s brick kiln is of zig-zag nature,
which is hydro fitted to maximize efficiency as well
as reduce the pollution so produced.

The undersigned reiterates that he has complete
respect and regard of the orders of the UP
Pollution Control Board as well as various courts
and will never knowingly flout any rules or
regulations,

The undersigned’s brick kiln was functioning for a
small period of 15 days in order to utilize the

perishable raw material and to avoid any damage
by the upcoming rainy season.

The undersigned, i?l view of the facts and

circumstances mentioned herein, most humbly

submits that the show cause notice dated
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9.01.2023 is misconceived and has been issued
arbitrarily and the same may be withdrawn. The
undersigned will be ever so grateful.

Dated:

Jo[6)[209.3 o ol

\ies Chand Brick Field
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93

MINING PLAN
WITH

PROGRESSIVE MINE CLOSURE PLAN

For

Proposed earth extraction which to be used in Brick Kiln of M/s Chand
Brick Field from Khasra/Gata Nos. 825, 827, 16, 878,416 , 450, 147,158,
Area — 3.47 ha (8.57 Acres) at Village- Ruda Bhavnathpur, Gopalpur,
Lakshan Nagar, Makanpur, Ganeshpur , Tehsil —Laharpur, District -
Sitapur, Uttar Pradesh

AGREEMENT PERIOD 5.0 YEAR FORM DATE OF LEASE DEED
EXCUTION,

PLAN PERIOD -5.0 YEAR

ST TR 1 A e L T s A 4 e S R A LTl A S s T e A R R A

APPLICANT/LESSEE:

Chand Kha S/o0 Haseen Kha R/c Moh.- Bahlolpur ,Tehsil ~Laharpur, District —
Sitapur, Uttar Pradesh

PREPARED BY e
DR.ABDUL RAHAMAN
QP/UP DGM/NO 004 /201

et vt LSy P e

SO D
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o
To, Date °../.11.../2019
The District Magistrate
Sitapur, Uttar Pradesh,

Sub:- Proposed earth exiraction for Brick Kiin M/s Chand Brick Field from
Khasra/Gata Nos. 825, 827, 16, 878, 416, 450, 147 ,158, Arca— 3.47 ha (8.57 Acres) at
Village- Ruda Bhavnathpur, Gopalpur, Lakshan Nagar, Makanpur, Ganeshpur , Tehsil —
Laharpur, District -Sitapur, Uttar Pradesh.

Sir,

Please. find herewith two copies of Mining Plan with Progressive Mine Closer Plan for
proposed earth extraction which to be used in Brick Kiln of M/s Chand Brick Fiecld
from Khasra/Gata Nos. 825 , 827, 16, 878, 416 , 450, 147 138, Area — 3.47 ha (8.57
Acres) at Village- Ruda Bhavnathpur, Gopalpur. Lakshan Nagar, Makanpur, Ganeshpur ,
Tehsil ~Laharpur, District -Sitapur, Uttar Pradesh of Chand Kha S/o Haseen Kha R/o
Moh.- Bahlolpur ,Tehsil —Laharpur, District — Sitapur, Uttar Pradesh,

Kindly approve the Mining Plan as earliest.

5]

Thanking You

(Authorised Signatory)

i por”
Chead Kha S/o Haseen Kha
R/o Moh.- Bahlolpur .Tehsil —Laharpur, f’\\
District — Sitapur, Uttar Pradesh. }f’? ¥ A
S M e
| RAHMAN
D!"‘ ABDUL PR
NO. DO4IYEAR 2018
Pinte: RQP/UPDGMING
Place:

Encl:- Two copies of Mining Plan with Progressive Mine Closer Plan.
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AUTHORISATION LETTER BY THE PROPONENT

I Chand Kha S/0 Hascen Kha R/o Moh.- Bahiolpur ,Tehsil ~Laharpur, District —
Sitapur, Uttar Pradesh, hereby authorized Dr.Abdul Rahaman, RQP/UP DGM/NQC
004 /2018 to prepare the Mining Plan with Mine Closer Plan undsr rule 34(2) of amended
rules of U.P. Minor Mineral Coneession Rule 1963 in respect of proposed earth extraction
which to be used in Brick Kiln of M/s Chand Brick Field from Khasra/Gata Nos. 825,
827, 16. 878, 416 , 430, 147 ,158, Area — 3.47 ha (8.37 Acres) at Village- Ruda
Bhavnathpur, Gopalpur, Lakshan Nagar, Makanpur, Ganeshpur , Tehsil —Laharpur,
District -Sitapur, Uttar Pradesh

[ hereby solemnly affirm that all the information & documents given by me are true
to the best of my knowledge and belief.

L. request, the Director, Directorate of Geology & Mining, Lucknow to make further
correspondence regarding modification and to collect the approved copies of the aforesaid
Scheme of Mining, the said recognized person on his following address.

Dr. Abdul Rahman

Address- A-8/3, PrWaliBadar Apartment, Tradat Nagar,

Sitapur Road, Lucknow-226020

Phone-9335881715

Registration No. RQP/UP DGM/NO 004 /2018 - Vailid up t0 25.11.2023
o Paramarsh

Servicing Environment, Safety & Management Systems

(QCINo 112)

4/97, Viram Khand, Gomti Nagar, Lucknow - 226010, U.P.

Ph.: {0522) 4114250, +9] 9335881715

Email — paramarsh.env@hotmail.com

AN
Place-Lucknow /{y\\)/
\ =
Date: ;‘.\‘ ..................... \ = :—*‘N“P‘:\!
- PR
e m.f*‘?’%}f&a-‘l“‘”’
Chand Kha S/o Haseen Kha RQ?N?D

R/o Moh.- Bahlolpur [ Tehsil ~Laharpur,
District — Sitapur, Uttar Pradesh
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Summary of Mining Plan

f 1 TName of the Mineral: ] Brick Earth
| i ) — i
i 7. | Name & Location of the Brick Kiln: | M/s Chand Brick Ficld from Khasra/Gata Nos. 825 , l
i i 827, 16, 878, 416 . 450, 147,158, Area—347 ha
1 ! | (8.57 Acres) et Village- Ruda Bhavnathpur,
. | Gopalpur, Lakshan Nagar, Makanpur, Ganeshpur, |
{ . | Tehsil ~Laharpur, District -Sitapur, Uttar Pradesh |
1 3 | Name &Address of the ’ Chand Kha S/o Haseen Kha R/o Moh.- Bahlolpur |
i Applicant/Proprietor/Partaer of the brick kiln: | +Vehsil —Laharpur, Diswrict - Sitspur, Uttar Pradesh
Q l !
i 4 [ Detail of the mining area: !
- 5 5 -
i a | Disuiet: | Sitapur. _}
| * = B
[ b l Tehsil: JJ Laharpur .‘.
e T T llage: D - | Ruda Bhavnathpur, Gopalpur, Lakshan Nagar, |
! . | Makanpur, Ganeshpur - il
! d Tﬁma_\?n.: i 825,827, 16, 878, 416,450, 147 ,158 |
| L !
; ¢ | Total area(ha): ' Arca—3.47 ha (8.57 Acres) |
! 5 . Consent of the land owner: Se— i Chand Kha,Girlja Shankar,Shabbir Kha, Sagi
| ' Kha,Ramesh Kumar, Ramu, Pankaj,Sarvjeet,
ll Rammnivash, Umesh Kumar I
o i = = == —
6 { Period of mine plan: Syr .
1 |
7 RL of'the Area: 1383muwo l40m I
M= B S—
8 I Geoloaica! Reserve: | 5275%cum
e i
9 AMinable Reserve: 45175 cum
10 Year wise Production: - T 1 6illcum i -
3 o | — =
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INTROBUCTION

Bricks are produced in India in small or cottage scale brick kilns and Clamps, operates seasonally. The raw
materials in the brick kilns include topsoil, coal, paddy husk, fly ash, wood & locally available agro wastes 1o
some extent. There are large variations in quality of soils available in different parts of the country and also in
brick manufacturing process. Brick are geod building material for construction activities.

It is one of the primary building materials known to mankind, Over time, bricks have appeared, gained
prominence, lost importance and then come to the forefront again with various styles of architecture. Burnt
bricks were used in ancient Indian, Babylon, Egypt and Roman civilizations. With the increase of urbanization
the demand for Bricks is growing in infrastructure sector in our country. Individual and private companies are
increasingly demanding Brick for construction purposes and this has immense pressure on brick clay resources,
This increasing demand and extraction makes this an environmental issue. As per Environment (Protection)
Rules, 1986, vide S.0. 141(E), dated 15th lan, 2016,) the applicant is seeking prior environmental clearance,
Therefore applicant has submitted for mine plan for proposed earth extraction which to be used in Brick Kiln of
M/s Chand Brick Field from Khasra/Gata Nos. 825 , 827, 16, 878, 416 , 450, 147 [158, Area — 3.47 ha (8.57
Acres) at Village- Ruda Bhavnathpur, Gopalpur, Lakshan Nagar, Makanpur, Ganeshpur , Tehsil —Laharpur,
District -Sitapur, Uttar Pradesh.

The applicant grants conditional agreement from different farmers which is enclosed as Annexure L

Hence, This Mining Plan including Progressive Mine Closer Plan is being submitted under rule 34 (2) of U.P.
Miner Mineral (concession) Rules 1963,

The authorization to prepare Mining Plan including progressive mine closer pian by applicant is enclosed.
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1.0 GENERAL:

Chand Kha S/o Haseen Kha R/c Moh.- Bahlolpur ,Tehsil -Laharpur, District - Sitapur, Uttar Pradesh
B) Status of Applicant: Private /Partnership

C) Mineral, occurring in the area & which Applicant Intends To Mine: Soil mining (extraction) which used
in Brick Kiln

D) Period of mining lease: As per agreement from farmer and self affidavit enclosed as Annexure 1
E} Name of R.Q.P. preparing the mining plans:

Name - Dr. Abdul Rahman

Address- A-8/3, PrWaliBadar Apartment, Iradat Nagar,

Sitapur Road, Lucknow-226020

Phone-9335881715

Registration No. RQPE/UP DGM/NO 004 /22018 - Valid up 10 25.11.2023

F) Name of prospecting agency:
The lease area is prospected by lessee under the guidance of
Dr. Abdul Rahman

Address- A-8/3. PrWaliBadar Apartment, Iradat Nagar,

Sitapur Road, Tucknow-226020

Phone-9335881715

Registration No. RQP/UP DGM/NO 004 /2018 - Valid up 10 25.11.2023

G) Reference no & date of consent letter from the State Govt.

2.0 LOCATION AND ACCESSIBILITY

A) Details of area (with location map)

Proposed earth extraction which to be used in Brick Kiln of M/s Chand Brick Field from Khasra/Gata Nos.
825, 827, 16, 878, 416 , 450, 147 ,158, Area — 3.47 ha (8.57 Acres) at Village- Ruda Bhavnathpur, Gopalpur,
Lakshan Nagar, Makanpur, Ganeshpur , Tehsil —Laharpur, District -Sitapur, Uttar Pradesh.

B} Whether the area is recorded fo be in furest {please specily whether profected, reserved etc.j: The
Agreement area is free from forest land,

C) Ownership/Occupancy: Total lease area is completely outside of any restricted or protected area declared
by any state or central govermment.

D) Existence of public road /railway line, if any nearby and approximate distance:

Soil miming area is localed at Village- Ruda Bhavnathpur, Gopalpur, Lakshan Nagar, Makanputy Ganeshpur
which are interconnected , Tehsil —Laharpur, District -Sitapur, Uttar Pradesh. Soil miming area are well
connected 1o Laharpur Sitapur district road, 200m . Nearest Railway Station is Sitapur about 20.0 km (SW)
from excavation site and nearest Airport is Lucknow Airport — 100 km (S) away from the area. Location

showing on plate Nol,

E) Toposheet No. with latitude and longitude: Toposheet /Google Map the boundary points have been
demarcated with the heip of GPS as per revenue/ khasra map & coordinates of all the gara.
Table Ne 1 Co-ordinates of cxcavation Gata

‘| Khasra! Gata ] [ B
| Nos | Latitude " | Longiwude
{ 825 827 i 27°41'6.82"N . 80°54'35.12"E
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6 | 27°4028.11"N | B0°34'25.62"E
| 878 27°41'11.45"N 80°53'5.74"E
416,450 27°41'33.27"N 80°52'20.98"E
{147,158 | 27°41"1145"™N | 80°53'5.74"F

3.0 GEOLOGY AND EXPLORATION:

a) Briefly describe the topography & general geology & local mine geology of the mineral deposit
including draining pattern.

3.1 TOPOGRAPHY & PHYSIOGRAPHY

Agricultural plain

Geology:

Regional Geology:

The Gunga basin has been dominated by transverse river system since Pliocene due to erosion during uplift that
is symmetic subsidence of foreland. Large plio-Pleistocene sediment combines with less asymmietric
subsidence and uplift of the proximal fore land let to the progradiion of the drainage system that displaced the
Yamuna River and afier Allahabad Ganga River to edge of the foreland basin. The Present river sysitem
consistent with erosion driven uplift adjacent Himalayan. The regional geological setup is very well depicted in

the map below:

BASEMENT DEPTH CONTOUR MAP OF INDO-GANGETIC PLAIN
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Source: Singh I'B 1996

LocalGeology:

The area under mining plan lies in the middle pan of Gangetic plane consist of alluvium deposit in the fore
deep. The brick carth below top soil in this area is soft moderate light colour alluvium of Plic- Pleistocene 10
Recent age typically found in the Gangetic plane, No hard rock found in the area (27.5839° N. 80.6664°

E) Sitapur district covers an area of 5743 sq. km. and forms a part of Central Qapga Pain and is underlain by
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4.0 MINEABLE RESERVE:

It shall be opencast semi mechanised mine involves scooping the mineral through use of hand implements like

Jo3

spade, pick axe, shovel and crowbar (JCB will be used if required) etc. In future top soil shall be scrapped by

means manually and shall be used for the purpose of making bundwall and rehabilitation/reclamation. Mining

shall be carriad cut from top to downward through the formation of benches. The height & width of benches

shall be kept 1.0m x 1.0 m & 6.46 m x 0.46m witl: face slope.

Table No 2 Land Details

| District | Village Gata No | Area (ha) | Consent of the | Consen | Consent Consent |
| - Land owner tofthe | givenfor | given for
owner | the Period | the depthof
L | (Year) mining (m)
Srapur Ruda 825,827 | 0.3480 Chand Kha Chand |35 1.52
Bhavnathpur Kha
Gopalpur 16 2140 Girija Shankar t 5 1.52
Lakshen Nagar | 878 0.4058 Shabbir Kha, 5 1.52
| Sagir Kha
Makanpur | 416,450 | 0.8820 | Ramesh ¥ 152
: [ Kumar, Ramu, |
s Pankaj |
Ganeshpur - [ 147,158 | 1.6220 Sarvjeet, i § 1.52 |
: Ramnivash, | !
i Umesh Kumar ‘; | |
i Total Area 34710 f N3 i
Table No 3 Geological Reserves
Gata No I Areatha) Area(m2) depth ot Geological Reserve
_ mining | (cum)
825,827 0.348 3480 1.52 5290 ;
16 | 0.214 2140 1.52 5253
878 | 0.405 4050 | 1.52 6156
416 ,450 0.882 8820 | 1.52 13406
24654

| 16220

152

Table No 4 Minable Reserve

| | " * [ ] |
! g | ! | Volume of !
1 : . 5 1 top soil(Total ; :
| : | Geological | Area of i Yuiume h ]'Ihickness of | area-area in Mmab‘le l
- Gata No l Reserve | berm left | in berm top soil (m3) | berm) * Reserves !
! { (m2) [ (m3) thickness of (m3) l
i l ' top soil (cum) |
325,827 | 5290 | 174 264 015 496 4529
16 | 3253 107 163 | 0.15 1305 , (TN 12785
| 878 | 6136 | 203 - 308 0.15 ; 57',*’(5\ )‘7;2}_1_\ s
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416 450 | 13406

DETAILS OF EXPLORATION

Year Wise Production

E Production ! Production
Year .
(Cum)} | (Tonnes)
First 6111 |33
{ Second 6111 7333 |
Third 6111 7333
Fourth 6111 | 7333
| Fifth 6111 | 7333
| Total | 30556 | 36667

As per Brick Kiln capacity (19 paya) yearly production of bricks are 27.30 lacs bricks/ season for that the
required volume of brick clay will be 6111 cum/annum @ 450 brick in one cubic meter life of mine comes 3.0
vear.

(B) Attach supporting composiic pian & secti.on showing pit layout, dumps, stacks of sub grade mineral,
if any ete:

All guantities of brick-earth to be generated shall be used for the purpose of making brick except top soil.
Therefore no proposal of separate stacking of brick-sarth has been envisaged. All quantities of brick earth to be
exploited shall be used for making brick. Top soil shail be kept on bundwall which will spread out after the
completion of mining.

(C) Indicate proposed raie of production when the mine is fully developed & the expected life of mine &
the year from which effected.

As per Brick Kiln capacity (19 paya) yearly production of bricks are 27.50 iacs bricks season for that the
required volume of brick clay will be 6111 cum/annum @ 450 brick in one cubic meter life of mine comes 5.0
year

D) Conceptual Plan:

The lease arca is small & during plan period 36667 cum shall be explored. Remaining reserve will be
exploration in next mining plan and agreement period if any. The ultimate shape of pit Jy the end of
conceptual period shall be same as the shape of area except bundwall.

(I} Waste Management

Top soil exists within the area therefore its Preserved on bundwall and use in reclunation propose.

(1I) Reclamation/Rehabilitation:

The mined out area & reclamation / rehabilitation as on date, at the end of plan period & at the end of

conceptuat period Top soil shall be kept on bundwall which will spread out affer the completion of mining.
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5.0 BLASTING:
As mentioned earlier there is simple Alluvinom (soil} mining, mined mineral will be used for brick making
.Therefore blasting not proposed/required.
6.0 MINE DRAINAGE:
Drainage pattern of suil mining area north to south.
7.0 DISPOSAL OF WASTE
All quantities of brick earth to be generated shall be used for the purpose of making brick except top soil
Therefore no proposal of separate stacking of brick earth has been envisaged. All quaatities of brick carth to be
exploited shall be used for making brick.
8.0 USE OF MINERAL: ‘
The brick earth below top soil in the agreement area is soft, medium to light in color alluvium typically found in
the Indo-gangeiic plane. Alter removal of top soil, the excavated brick earth will be used for making the brick
{simple earth brick).
9.0 OTHER& SITE SERVICES
The following site services will be provided at mine site

1. Oifice

2. Drinking water shed

3. Rest shelter

4, First Aid Centre
10.0 MINERAL PROCESSING

¢ entire area consists of soil form & it is ready to making brick, no beneficiation of mineral processing will

required. No Mineral beneficiation is involved within the lease area. .
11, ENVIRONMENTAL MANAGEMENT PLAN:

Attach a note on the status of base line information with regard 1o the following:

1) Land Use:

The existing land use of the area is almost agriculrural waste lands,

1) Water Regime:

There is ne perennial water body in the area. Water rable loses its significance in this region due to great depth.
The depth of water table is abour 4-5 m. below: general ground level

(I Flora and Fauna:

Vegetation and wild [ife are quite scanty. Trees of Neem, Jumm, Mange, Babul ete. are found only in and
around the villages or in agriculture ficlds. Cows, donkevs, goats, sheep and buffalows are kept for house hoid
requirements. Wild life comprises of rabbits, Squirrels, foxes. snakes, and lizard. Fishes, turtle, and crabs form
aquatic life which accurs within a radius of 5 km. No wild life is found within the lease area.

{1¥) Quality of ambient air noise level and water:

The proposed site is located in the remote area having a clean atmosphere, Therelfore the quality of ambient air

will be as good.,

{a)]
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12.0 Climatic data (secondary source): (Districe: Sitapur)

Climatic Conditions:

The district lies in the plains of the State, and hence its climatic conditions are quite similar to the average
climatic condition of the piains. Ifot 10 very hot in summers, coid to quite cold during winters and humid to very
humid and sultry during rainy season. Most of the rain occurs from June to September and often in November to
January, The winter sets in November and continues till February end.

Temperature

In the plains during the summer season, the maximum temperature is of the order of 41.7°C  and minimum
temperature of the order of 7.7°C. With the onset of the southwest monsoon by about the end of June day
temperatures decrease while night temperatures remain as in the summer season. During the post-monsoon
season, mid-September to November, both day and night temperatures begin to drop appreciably. January is the
coldest month. In the plains during this month the mean daily minimum emperature is of the order of 18.91°C
and the daily maximum temperature of the order of 32.47°C.

Humidity

During the southwest monsoon season the relative humidity is high and after the withdrawal of the monsoon
humidity decreases. The mean monthly maximum relative humidity in the morning of August month is 84% and

mean monthly minimum relative humidity measured in the morning of May is 40%.

Cloudiness

in the winter season the sky is generally clear or lightly clouded except for brief spells of a day or two each time
when in association with the passage of western disturbances particularly in the northern parts of the district sky
become cloudy. Sky is clear or lightly clouded in the summer and post-monsoon seasons. Heavily clouded to

overcast sky prevail in the monsoon seas

Winds

Wind direction znd speed are the most critical metrological parameters, as they govern the dispersion of
pollutants. Wind direction is reported as the direction from which the wind blows and is based on surface
observations. Over the course of a year, wind usuaily blows in all directions, with varying frequencies. Certain
directions occur more frequently than others, which are known as the prevailing wind directions. Winds are
generally light 1o moderate in this area. It can be seen that the annual mean wind speed varies ﬁomf{).s 10 14.2

km/h. The prominent wind direction is East and South east.

Rainfall

The main rainy season is the southwest monsoon season, from about the last week of June to September-mid,
some rainfall much less in amount occurs in the cold season from December to February in association with the
passage of western disturbances, District receives annuai rainfall is about 950 mm. The maximum rainfzli
received during monsoon period was Juns to mid September. The maximum rainfall varies from 800 mm. to

1100 mm. The lowest rainfall was received during the month of November-Degaigber. In the same fifty year

period the annual rainfall was less than 80% of the normal in ten years. Thersfivere thige cccasions when two

consecutive years had rainfall less than 80% of the normal
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13.0 HUMAN SETTLEMENT& EMPLOYMENTS POTENTIAL

The details of population, number of households, land, literacy ete. within a radius of 5 km. Human settlements
are distributed in fringes of buffer zone. The inhabitants belong to all the four castes. The main occupation in 3
km. buffer zone is farming and mining. Poor literacy conditions prevail in the surrounding of lease area &
condition of literacy is more pathetic in females. Older generation wear Dhoti Kurta while younger generation is

adopting dresses like pant, shirts etc.

14.0 SOCIOECONOMIC BENEFICIATE OUT OF MINING:

The scale of operation s limited with 90% local employment. Hence some benefit to the local community will
oceur on this aspeet. Besides the direet employment, indirect employment will include tractor owners, truck
drivers, shop keepers diiaba walas etc Year wise no of saplings 10 be planted is as below: Along the approach
roads and in the nearby villages i.e. with consultation the Gram Panchayats The iree species recommended are
Ficus religosa (peepal), Shorea robusta (Sal} may also be recommended. Mangifera indica (Aam), Emblica
efficinalis (Anwala), Aegle marmerios (Tbei), Planting should be dore in large sized 90 cm x 90 cm. due in

advance and filled abonr 50 days before planting. The plantation raised earlier should be carefully maintained.

Mortalities should be replaced by fresh planting.
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PROGRESSIVE MINE CLOSURE PLAN

Name & address of applicants

Chand Kha Sso Tlaseen Kha R/o Moh.- Bahlolpur Tehsil —Laharpur, District — Sitapur, Uttar Pradesh

B) Location:

Seil miming area is located at Village- Ruda Bhavnathpur, Gopalpur, Lakshan Nagar, Makanpur, Ganeshpur
which are interconnected , Tehsil —Laharpur, District -Sitapur, Uttar Pradesh, Soil miming area are well
connected to Laharpur Sitapur distriet road, 200m . Nearest Railway Station is Sitapur about 20.0 km (SW)}
from excavation site and nearest Airport is Lucknow Alirport — 100 km (S) awav from the area. Location

showing on plate Nol.

Proposed Method of Mining:

The proposed project is 1o mine Brick Clay from plot (s) under agreement sustainably and scientifically. Mining
will be opencast and manual using hand tools only in the allotted plots keeping the nearby plot (s) unaffected.
Following geo-scientific methods are proposed to carry out the activity. Mining will be confined to extraction of
Brick Clay in its existing form from the allotted plot(s) only. Mining of Brick Clay from the allotied plot(s) will
be restricted to 2 maximum depth of 1.52 m . from the surface in proper bench form as per MCR-1960 and
MMR 1961. The width and height of bench will be 0.76 m x 0.76m. Topsoil up 10 6” depth will be preserved to
spread it after mining activity is completed 1o restore the fertility of land.

Reasons for Closure:

At present there is no foreseeable reason regarding closure of mine. The progressive mine closure plan is being
submitted, under amended ruie under Rule 34 (6) & (7) of amended rules of U. P. Minor Mineral (Concession)
Rules 1963

Closure plan preparation:

A) Name and address of the Applicant

Chand Kha S/o Haseen Kha R/o Meh.- Bahlolpur Tehsil —Laharpur, District — Sitapur, Uttar Pradesh

B) Name, address & Registration No. of R. Q. P. _
The lease area is prospected by lessee under the guidance of. S¢i R. B. Chaudhary

Address - 56 Mini MIG Govindpur
Allzhabad - 211004

Phone- 07706077778

Registration No: RQP/JABAL/169/2015/A

Mine Description:

Topography & Physiogarphy

Geology:
Reglonal Geology:
The Ganga basin has been dominated by wansverse river system since Pliocens due w erosion during uplift that

is symmetric subsidence of foreland. Large plio-Pleistocene sediment combines with less asymmetric
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subsidence and uplift of the prokimal fore land let to the progradtion of the drainage system that displaced the
Yamuna River and afier Allahabad Ganga River to edge of the foreland basin. The Present river system
consistent with erosion driven uplift adjacent Himalayan. The regional geological setup is very well depicted in

the map below;

‘\"‘ BASEMENT DEPTH CONTOUR MAP OF INDO-GANGETIC PLAIN
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Source: Singh I B 1996

Local Geology:

The area under mining plao lies in the middle part of Gangetic plane consist of alluvium deposit in the fore
deep. The brick earth below top seil in this area is soft moderate light colour alluvium of Plio- Pleistocene to
Recent age typically found in the Gangetic plane. No hard rock found in the area (27.583%9" N, 80.6664° E}.
Sitapur districi covers an area of 5743 sq. km. and forms a part of Central Ganga Plain and is underlain by
quaternary sedimenis. [i is drained by river Goniti, Ghaghra& their tributarics.

3.7 MINEABLE RESERYE:

MINEABLE RESERVE:

It shall be opencast semi mechanised mine involves scooping the mineral through use of hand implements like
spade, pick axe, shove! and crowbar (JCB will be used if required) etc. In future top soil shall be scrapped by
mezns manually and shall be used for the purpose of making bundwall and rehabiliiation/reclamation. Mining
shall be carried out from top to downward through the formation of benches. The height & width &f benches

shall be Kept 1.0 m x 1.0 m & 0.46 m x 0.46m with face slope.

Table No 2 Land Details

| District | Village | GmaNo | Area(ha) | Consextofthe | { Consen | Consemt | Consent
i t i J, Land owner | tofthe | givenfor | given for
| | , ! owner | the Period | the depth of
. | | | {Year) 1 mining (m) |
|' Sitapur l Ruda 835,827 | 03480 | ! Chand Kha f Chand |5 I 1.52 !
| Bhavnathpur ‘

i Gopalpur { J:"::ﬁ-__ 'C';i“ i

1
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r | Lakshan Nagar | 878 [0.4050 | Shabbir Kba, | ['s 152
' Sagir Kha 1
! |
- | |
1 Makanpur 416 430 [ 08820 | Ramesh i {5 1.52 i
.I Kumar, Ramuy,
i Pankaj
| Ganashpur 147 158 ' 1.6220 Sarvjeet, { 5 1.52
i i { Ramnivash, I
t Umesh Kumar | i
' Total Area 34710 ! ] {
i ' —_—

Table No 3 Geological Reserves

' GatzNo Area(ha) | Area(m2) ﬁf}ﬁ;’f | &‘:";‘)’@“‘ S
825 , 827 0.348 3480 1.52 5290

16 | 0214 | 2140 1.52 3253

878 0.405 4050 1.52 6156

416,450 | 0.882 | 8820 1.52 | 13406

147,158 1.622 | 16220 1.52 24654

= _Iq'

Table No 4 Minable Reserves

[ ! I T i |
| Volume of i I|
; top soil{Total | , .. I
Geological dAveaof }Iolume e Thickness of | area-areain Difbic .
Gata No e berm left | inberm 154 . . Reserves
\ Raserve - = [ top sail (m3) berm) (m3) -
() -| m3) ' thickness of & .
' top soil (cum) i
| 825,827 3290 | 174 | 264 13 [ 496 4529
|16 3253 | 107 | 163 { 0.15 305 2785
878 6156 | 203 308 | 0.15 577|527 ]
416 450 13406 | 441 670 0.15 1257 11479
147,158

DETAILS OF EXPLORATION
Year Wise Production

l R F Production 1 Production I
| Year | : |
| t (Cum) i {Tonnes)

First 6l11 1 7333

Second felld 7333

Third 6111 | 7333 f:

Fourth 6111 7333

Fifth L6111 ' 7333

Total 30556 | 36667

3
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As per Brick Kiln capacity (19 paya) yearly production of bricks are 27.50 Iacs bricks/ season for that the
required volume of brick clay will be 6111 cumannum @ 450 brick in one cubic meter life of mine comes 5.0
year.

4.0 Closure Plan:

Mined out land:

The mining has been proposed in already degraded land. Mining faces will advance from middie of the arca
towards north-east & souti- west directions, The height and width of benches will be 'kept 0.76 m x 0.76im,
slope of mining faces will ba Kept 7¢ deg. and the overall slope of the pit wiil be kep: 45 deg. No waste shall be
generated, es all the ROM will be used as for brick making. Hence the reclamation will be done only on mature
benches by planting local species afier the bench reaches to its maturity.

Top Scil Management:

Top soil exists within the area therefore its Preserved on bundwall and use in reclamation propose.

Safcty and Security:

Each worker shall be provided with helmets & safety shoes.

Safery belt shali be provided 10 workers on working the top benches.

Hanging of loose boulders shall be removed from mine faces.

The mining area shull be properly fenced to aveid any inadvertent entry in to mining pit.

Working hours shall be displaced at conspicuous places.

Disaster Management and risk assessment:

The mining will go up to a depth of 1.532 m max from the surface in the respective year znd thereafier
excavated area shall be left open during monsoon to restore the topography of the area. The mining faces shail
be dressed properiy because loose muterial may create fatal aceidents to the labourers while working in area.
Any other information:

Community Development: The expensed increased towards ihe socio-economic development is done by
proponent time to time.

Place .. ciirs
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